| TEM NO. 8 COURT NO. 12 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).23126/2012

(From the judgenent and order dated 02/03/2012 in CMAP No. 46379/ 2000 of
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

SHI V SHANKARLAL SRRI VASTAVA Petitioner(s)
VERSUS
STATE OF U. P. & ORS. Respondent (s)

(Wth appln(s) for permission to file additional documents and office
report)

Date: 30/09/2013 This Petition was called on for hearing today.

CORAM :

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

HON BLE MR JUSTI CE PI NAKI CHANDRA GHOSE
For Petitioner(s) M . Hariom Yaduvanshi, Adv.

Dr. Moni ka GQusain, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the office report indicating that the service is
not conplete, we pernmt the counsel for the petitioner to serve a
copy of this special |eave petition on the Standing Counsel for the
State of Uttar Pradesh

(NAVEEN KUMAR) (S.S. R KRI SHNA)
COURT MASTER COURT MASTER



